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THE DEPUTY CHAIRMAN : This is
out of place, Arising out of the discus-
sion on the Reports you can ask for
clarification. As regards what is
happening here and there, I think the
best person to answer will be yourself.
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THE DEPUTY CHAIRMAN: If you
have no reply, then we take up the
next item, the Banking Laws (Amend-
ment) Bill. .

ot TmAme : FE fomd a3
Tt oY & qre ?

THE BANKING LAWS
MENT) BILL, 1968

(AMEND-

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI R. DESAI) : Madam Deputy
Chairman, I beg to move:

“That the Bill further to amend the
Banking Regulation Act, 1949, so as
to provide for the extension of social
control over banks and for matters
connected therewith or incidental
thereto, and also further g amend
the Reserve Bank of India Act, 1934,
and the State Bank of India Act,
1955, as reported by the Select
Committee, be taken into considera-
tion.”

SHRI BHUPESH GUPTA (West Ben-
gal) : Must you insist on passing this
Bill when we are hard pressed for
time ?

SHRI MORARJI R, DESAI: The
House will recall that, towards the
close of the last Session, we had a
general debate. after which the Bill
was referred to the Select Committee.
The basic framework of the Bill and
the underlying policies on which the
legislative provisions have been drafted
were discussed in detail in this House.
The Select Committee also had a detail-
ed discussion on each of the clauses and
it has recommended that no change is
necessary. 1 do not, therefore, pro-
pose to cover the same ground once
again. I would, therefore, confine my-

self to certain important points which
cropped up during djscussion in the
Select Committee. Ul

As the House is aware, we are in-
troducing for the first time a definition
of banking policy in the Banking Re-
gulation Act. The banking policy has

| been defined in the Bill to mean the



2247 Banking Laus

[Shri Morarji R. Desai]
policy which is specified from time to
time by the Reserve Bank in the inte-
rest of the banking system or in the
interest of the monetary stability or
sound economic growth having regard
to the interests of depositors, volume
of deposits and other resources and the
need for equitable allocation and effi-
cient use of these resources. The re-
ference to the banking policy has been
made in sections 21, 35A, 36 and 36AB
of the Banking Regulation Act and this
will have the effect of widening the
Reserve Bank’s power in respect of con-
trol over bank advances, directions to
banks generally on any other matter
concerning the affairs of the bank, whe-
ther arising out of the inspection or
otherwise, and the appointment of
observers or additional directors by the
Reserve Bank, During the course of
discussion in the Select Committee, a
view was expressed that in specifying
the banking policy the Reserve Bank
should pay due regard to the integrated
expansion and development of small
or regional banks. This is an impor-
tant concept and its implication deserve
to be examined in detail. The House
would recall that in my statement on
social control over commercial banks
made last year I had hinted that the
question of the growth of regional
banks needs to be examined in the
context of the development of the bank-
ing system as a whole. I intend to in-
clude it in the terms of reference for
the proposed Banking Commission. The
Commission would go into the entire
structure and organisation of the bank-
ing system and to make as to how
structurally the banking system could
be made more responsive for meeting
the needs of credit from all sectors of
the economy.

I would also refer to another point
which cropped up during discussion in
the Select Committee. This is about
the definition of a small-scale industrial
concern. At present the criterion of a
small-scale industrial concern is that
the value of its investment in plant and
machinery should not be in excess of
Rs‘. 7!{ lakhs. We propose to adopt this
criterion for the purposes of the Bank-
ing Regulation Act. We have, how-
ever, made the definition somewhat
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more flexible, so that, if the ceiling is
increased at any future date, having
regard to the trends in industrial
development and other relevant factors,
we need not _have to amend the Act.
This has given rise to an apprehension
that we might adopt a ceiling in rela-
tion to a small-scale industrial concern
for the purpose of the Banking Regu-
lation Act which is different from the
one which is applicable for purposes
such as the credit guarantee scheme for
small-scale industrial concerns or for
other special facilities available to such
concerns. I would take this opportu-
nity of clarifying that this is not our
intention and hon. Members need have
no apprehension on this account.

I would not take any more time of
the House, as hon. Members are already
aware of the basic provisions of the
Bill. Social control does not end with
the passing of this legislation; we are
taking and will continue to take mea-
sures to bring about a desired orienta-
tion in the commercial banks’ lending
policies and procedures, There has to
be considerable improvement in the
technical expertise in the banking pro-
fession and we have already taken on
hand measures tg pursue vigorously
the training programmes for banks’
personnel. We also intend to examine
the basic structure and organisation of
the banking system, its size, area of
operation, its operating methods and
procedure and these will be gone in
depth by the Banking Commission
which is proposed to be appointed
shortly. I am confident that the im-
plementation of measures which have
already been taken in hand will pave
the way for a positive reorganisation
of the banking system on sound lines.
With these words, I beg to move that
the Bill be taken into consideration.

The question. was proposed.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain has submitted his amend-
ment at this moment. I have not got
the original. I have got %he translation
in Erglish. You may move your
amendment.

SHRI BHUPESH GUPTA : With your
permission, I would also like to move
a simple one:
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“That the Bill be recommitted to
the Select Committee.”

THE DEPUTY CHAIRMAN : I have
not received yours.

-~

D oW oET
SHRI BHUPESH GUPTA: I do not
know why.

it TRARTOT (ITTFIW) : FIFAYT,
ag 4 faam 93 & siavq
THE DEPUTY CHAIRMAN: I do not

want all thaf now. In English your
amendment reads:

“That the Banking Laws (Amend-
ment) Bill, 1968 as reported by the
Select Committee be recommitted to
the Committee with respect to clause
15.” . t

You may read it in the original in
Hindi.

st TAATAN : A FEIT FATE o

“Gwerer fafy (doraT) fadww
g 36-8Y 9T g fAATY FX SaE Ay
FATY F agsa ¥ g ¥ax afwfa F1

CE( IR -l

N

The question was proposed.

st Terqaw : fe ) ¥ A7 famr g
FLT A @1 g & asfy g orrw & et
FT TE 7 7E1 o7 o 38 T 07 A e
gragm g ar g | TF Tt S gw
A7 &, ga ot qifea e ogfy spad
g0 1 I F T FT W § 5 9% g7 43
qET  FINAT 9T IF TIAT F TG
grer FY 3@ 9T fa=we 30 fF gm #
frgfae s MM IE@

THE DEPUTY CHAIRMAN: I am
admitting your amendment. What do
you want ?

Y TRATTEA ¢ 9ger H7q Fqaw afFd
za § @rF fagr & fr . afe fagas 1
WIRATYS gacq ag Nea1a &< &, gafeafy
TsFEAT #7997 afwfs sgar awwi N
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| gaw afafa gara sfafaa s § fagas
7% ez fear sirw, AT 1S gEET gMEA
FETH ag gearT wT g3 5 fagus
gfafa &1 g7 &t S1F a7 39 9T A
1 R AET AH AN & g F o
9% afeaifag av g aferfae far g
at g7 fraw § faorga wqcz w771 T &)

THE DEPUTY CHAIRMAN : It is not

discussed at this stage. We accept your,
amendment. 5o e

SHRI BHUPESH GUPTA : Here it is
entirely different.

i THARAT : F U FHTHZ 02 &
HT A & T @IIATE | ATAAET
F AT F g ey Wit ¥ ag e
FLATAETE (5 o fagas gazafafs &
Aer g A (e faarard 98 9 gev §
JEqT FTIE E, T AIgATE 5 S g
9T afafa § T F1 vx @7 9 KAt
Carr - afs gax wfafs W & wg

AT 5 T & F .30 T (T2 w3 4%
f6T ooy feoid s gEa w7 A9 #iR
famaa: 155 &g & @ ®, fags
FANA 36 F F AT AT & | T HEGT
arear & v gam afawr AT Eﬁ‘t
fegr s 4 .

o

t“!:‘F

THE DEPUTY CHAIRMAN : This is
not necessary, but if you want to speak
on this amendment and the Bill, you
may be the first speaker.

SHRI BHUPESH GUPTA : On a point
of order. There are two things ... _

THE DEPUTY CHAIRMAN: Mr.
Gupta, you need not get up for every-
thing, Mr. Rajnarain, you can explain.

sft oA ¢ S g6, § Faw qieHT
qT &1 @I § |

THE DEPUTY CHAIRMAN : Are you
speaking on your amendment now at

i this time, or are you speaking on the
i Bill and the amendment ?
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off TR : A TER wOR HHEHE
qT AT |

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, you have submitted the
amendment. I have accepted your
amendment. It will be circulated. It

will be discussed when the discussien
begins. The debate must begin on the
Bill ...

st TmARmw : g9 fae ax fede adi
FEAT FATZT | W Al qIY FHSHE 9T
39 qAT AT HAT AEA § AT AR §
fF o1 F91 £ & I F geAriaq agedl
FT gAY AficHz gT AT w1 WET I
#ifF 7z frags faaga sar fagas
3, dfrara frAf fadasw g, wg wagdd
Faam afgsrd FY FAAN ararfagaw
g9 fad Fag ot T <grg 5 o fagas
ASELL F BETHES 73T 71 TG @I &

Y 7l aF F AT quAr @ar ar & \
e dF51Q Foh & a7 a1 FRAL |
F oA & AT F1f 90T TG FAU AT \

fgareas gy ar S FFFr4 FoAT Y qravd
Fray  fratfe s @ = fafa
O & fag asferg 21, 3@ F g ¥
FZAT 2 fF 78 519 95 K77 | F =087
g 5 dq0 fagas oz ag afef T
AFL1 ga wga g f5 ofafs gw &
TR @E TET 9% q=6F a8 @AM
FX gfaar & gure wewt § qAEw
3G 3 7gf 95 ¥ 9919 fFa qw@ A
FIW FWE | 4 98 91 T TF, ATV
T I qTd, a7 woA) il & far wifeqw
9I9T 7 FL GA A 78 Aqd7 371 A3y
g1 sl s arEeEy amaA aTAT SAGA
F gear g, afgar &7 gaar g, wadqw
gt # FaAT &+ I@ fad & e
gAT, AAIT FAT T E § 2gd I %
Fiferer #Y fs 7 frmraeh § 8 {agw
a3 aifF quwh w8 fadga seas
fieag ATFAMT@E 1 gAMWW
fae o =& W@T za fod ang =18 gar
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D xoqrd ¥ vl arer SOW §3 1 A SN
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47 § fae X A1 gF QAT Tifgd #Aifw
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wrg g mE S Fax faw F TACY
7® w34 9T &g N N T gE % fF
g% FO waried (sEH F Fa w7 aad
Faragi | TaAr IEI A g | HITHIA
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#7 M 39 g1 | 23T A FTEFY
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I am inviting your attention to rule

If you dispose of that motion un-
er the rule, the debate will start and
he will start. I am not going into that.

fad usFre gATgATY, FATFATZATE ’

b

i The only thing that I would like to sub-
|

7agdl & fad & ug-andy F1g g

ST @reg, e aumqaﬁmmqrﬁrm%
> 9

FAATY Wg‘i"‘i‘ﬂﬂ'ﬁﬂ'ﬂ ST ! T mit in this connection is this. Why I

forz & §f5q faezm #1 I 7@ F Wﬂ-’r said—and we say—that this should be
referred back or be committed back to

9T TG F WA * #iaw sfuwEr #
St 8 fd = ofich the Select Committee is this—this is
OFT ATRIE | I8 T 1993% B T | tpe only thing that I want to say—that

F g | zA fagaw § @ FT A € | first of all, it appears from the Select
Commitee’s Report that it has not given

;rgﬂr s %"ng Q.TT | A% AW HAET T enough thought to this Bill. There were
FTMHGT, =L AT [T HTH AT | HY | only four sittings, by no means ade-
mEr ST ¥y HHT FT G ;r@ FT quate. It appears from the Select Com-
s NP <o mittee’s Report that no witnesses were
TEE T ATHN A FTT IR R I | called fo be examined by the Sefect
TR FTWE | | wAT S F) fag gy St ‘ Committee. It also appears from the
- . Report that the Select Committee does

¥ FEAT AT AT PF gEIY AN WA FT | oy
W%ﬁi Wmf% srfersTad #r @ } Commuttee did not consider many

not state any reasons as to why the

: syfre} . amendments to that Bill. All that I
a}'ﬁ.y T % aﬁamz ST SoTTeAY would like to say is that, in my opinion
¥ 3y faefog gﬁl' ZH TGAT IT FT FIF 9T and in my humble submission and
T (EQE F 1Y FZAT T2AT g fw Tl with respect to the Select Committee,
. ’ o it dealt with the matter in a very per-

ﬁ'.@' I /T 93]’% g 9T ETI’FFFE g fer functory manner, maybe under the
fay sIw qATT ¥ #T97 § ¥ g fgw | whip of the Congress Party, and that it
o did not have any chance to discuss this

EIEERY '3]'51’"1‘(1' CUIR ?ﬁ_faﬁﬁﬁm matter and that those who were oppos-
g3 1 faafsa ?ﬁ%, HT%%HEF & HAITfT} | ed to this Bill or to certain provisions

¥ gafug @ &'—Eﬁ" ~ of this Bil} did not have ample opportu-
TRl Fa LU %’ qq-aﬁ nities to state and prove their case by

FTLOr fae HATHT HGF AT A 31T | calling the witnesses. And in view of

TATAT @I E | T T T AT farﬂgﬁ-_gr' | | these circumstances, I should like the
Bill to be referred tp the Select Com-

b foa 4 81 3 f® kS ;E?%-WT ¥ mittee again so that the Select Com-

T 919 F1 G /T FHIT -quﬁ gotgs | mitfee can apply its mind in a proper

. way by calling witnesses and deliberate
ng qagsq GRS Eﬁi T‘({T

il ATAAT HLTT b= Sl upon the measure in a more detailed

ATE KT W7 19 GYFT & (A 6T 9997 | manner. That is all
qq q@E 9T FF  FilF AN F §F AT THE DEPUTY CHAIRMAN: Mr.
gerzv¥e gy 9 faw wAem @A ¥ | Sundaram.

9% s A Ee | 99, ETEAT g’} xm F:r%a;r SHRI BHUPESH GUPTA: What
ﬂﬁﬁ'l’%’ | et about the motion? The motion is to be

: il defeated.
‘u’g"l ;e e g et —
3 P, ' a3 F S ERIRICIE }

sft STt st avew (fagmR) -« wdw,

THE DEPUTY CHAIRMAN: Mr. < 3 2 2
Sundaram will begin the debate. T W T " @ FE 8

SHRI BHUPESH GUPTA : No, no. On oft TRATR : AT, T FT )
that motion, you have to decide. I | &7 &7 FMq | & Iq ¥ aF HA9T

would invite, Madam, your attention to :
rule 93. Mr. Sundaram, you will open 4T F A T % ar s aw T8 welver

the debate when she gives you the %5'37‘5' T’Q‘T 3\7 RICRUREISED 1% faer a2
chance. faare 7Y & swar Fifs gara S

v Fa— v -




2255 Banking Laws

o~

[#fr TS ]
o fafads, ox qrfeaga sons 71 fosfae

[ RAJYA SABHA ]

i

2256

oY AT ST AT ¢ I AHEHT
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F FT 8, q%raawa‘rfwﬁzmmr | ATEIT E ) W, ﬁumrugafﬁ
78 & | fraw 3 & B orw 73 feurm gy | wF i

s & g2 fadas o fa gy

THE DEPUTY CHAIRMAN: Gene-
rally, we discuss them in the general
debate ; this main motion as well as
the other amendments we discuss. It
is the general rule. Therefore. I am
calling on Mr. Sundaram to speak on
the debate. Does the Deputy Prime
Minister want to say something on this
amendment? Have you anything to
say?

SHRI MORARJI R. DESAI:
admit, I can certainly say.

THE DEPUTY CHAIRMAN : I would
like the debate to begin now.

If you

st STavet ST ATER ¢ H 9 ar
ML I Fg 9 a9 fad # wane
F |

THE DEPUTY CHAIRMAN: You
cannot take the time of the House.

st AT SE ATEX ¢ 9 gAY AGY
e F.gw | AT &y o FgaT AT g |

SHRI MORARJI R. DESAI: If the
hon. Members want, I am certainly pre-
pared to speak on the amendment now,
that is on their arguments. My hon.
friend . . .

SHRI SUNDAR SINGH BHANDARI
(Rajasthan) : If he speaks on the
amendment, other Members also may
want to speak on that.

THE DEPUTY CHAIRMAN: I have
drawn the attention of the House that
we have one general debate op this with
all the amendments.

SHRI BHUPESH GUPTA : That
not the point.

(Interruptions)

THE DEPUTY CHAIRMAN: All of
you cannot stand up. I do understand
something. You have explained it.
You want it to go back to the Select
Committee. He also wants it to go back
to the Select Committee. Mr. Yadav
has something to say,

is

@A HETY A, qra wLANT

€, ST " § quy @ § 6 oF 953
fafera afasre gary fa= w3Y & gir g,
#twT a8 fafre sfame & wifecw
# uF e faar wm g wERH F W
B 9T FoTEE FLA 1 = fraAr
afgic foar mar § s sfewe & ofag
grar & e frelt Rt sl Y ol o e
FA FT qfaF: 1T 75 gr1

THE DEPUTY CHAIRMAN : Are you
speaking generally on the Bill?

=Y srTEal XL qEF ¢ T FeX X
&t waT wfafy ¥ qeeaor & i IR
A e ddw fogi ar ey e
forar, Su ag wuce & f SR S e
fer 3% ¥ uxw Wy e Y G T
& ST o7 uF Y sriieHe wwT ag) el
mr ¥ A 3E 9 T ya< winfa A Tow
&T S Hged g S99 "ged F1 awa( fFar war
& = feg gu WY v Sy & wEies
&7 FHIT FW & AR ey § {F 7@
ga¥ gfafq & fee ¥ Dy Gt F@
# foa S I

THE DEPUTY CHAIRMAN: I think
we now begin the general debate.

SHRI LOKANATH MISRA (Orissa) :
Just give me only two minutes. The
point is, I think Mr. Rajnarain’s
amendment is an order, because . . .

THE DEPUTY CHAIRMAN : It is an
order.

SHRI LOKANATH MISRA:
his contention is that it should be put
to vote.

THE DEPUTY CHAIRMAN :
not he put to vote now.

SHRI BHUPESH GUPTA: No, Ma-
dam. You have fo go by the rule.
You have admitted the motion.

It can-



2257 Banking Laws
THE DEPUTY CHAIRMAN: Wh;ich
is the rule? waTbail

SHRI LOKANATH MISRA: I am
speaking according to the Rules of the
House, and once it is defeated, then it
would be proper for the Finance Minis-
ter to proceed with the Bill. Or else,
suppose we have an amendment. . .

SHRI BHUPESH GUPTA: “If a
member . . . may move as an amend-
ment”. . .

He has moved the amendment.

THE DEPUTY CHAIRMAN: Which
rule are you referring to?

SHRI BHUPESH GUPTA: Rule
93(2).

THE DEPUTY CHAIRMAN: I will

tell you. The general practice of this
House, when a reference is made to the
Select Committee, is that that amend-
ment plus the Bill are generally debat-
ed here. And after that, every amend-
ment is put to the vote., This is the
general practice of the House; we have
been following this practice all through
the years.

SHRI BHUPESH GUPTA: Never.
NOW c e . ‘

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta who has been a Mem-
ber along with me from 1952 knows the
general practice of the House very
well. He has cited a rule today. I
would appeal to you. . . L.
FUT W LURR

st AT ¢ {IAAAT, UF ETRE
I TS AT GAT 11T | € 93 ¥ 7iaqga

T AE ..

SHRI MORARJI R. DESAI: May I
submit that I have moved for conside-
ration of the Bill? The hon. Member
has moved an amendment to my
motion, Al this has got to be consi-
dered together.

SHRI BHUPESH GUPTA : No.

SHRI MORARJI R. DESAI: Voting
can take place only together. That is,
before the consideration is voted, the
amendment must be voted.

[ 2 DEC. 1968 ]
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SHRI BHUPESH GUPTA : No, no.

SHRI MORARJI R. DESAI: There is
no use of saying ‘No, no’. This is the
practice in this House, in any House.
My hon. friends are very capable peo-
ple. But that is the handicap with
them. They do not want to utilise their
intelligence in a proper manner. That
is the difference.

SHRI M. P, BHARGAVA (Uttar Pra-
desh) : Madam Deputy Chairman, it is
a peculiar position. If the amendment
moved by Mr, Rajnarain is carried, the
Bill is again referred back for further
consideration to the Select Committee
and the debate becomes infructuous. If
the whole debate is allowed to be carri-
ed on and if at the end Mr. Rajnarain’s
amendment is carried, then we have
wasted all the time of the House.
Therefore, I would request that the mo-
tion of Mr. Rajnarain, that amendment,
be put to vote, and after that the de-
bate be started.

THE DEPUTY CHAIRMAN: I do
not think what Mr. Bhargava says is
correct. (Interruptions.) Let me speak.

| TREATAY ¢ AEAEE, 9T W AT
gt g A e ERR H A gRT
@ R v & fad gw 72 fr foowe
FHET | ST AV 0T Y g ¥ A | W=
59 UF T & A9 gH FE @ E ar W F}Y
g e o wifgd AR a9 fedw e
FAT T |

THE DEPUTY CHAIRMAN: I do

not think Members should go on re-
peating the same argument again and

again. I want to say that the general
practice should be {followed in this
House. What has been followed down

the years is that we have. . .
(Interruptions)

SHRI BHUPESH GUPTA : We have
not followed it, we have not followed
it. I will remind you. This is not the
practice that we have followed in the
House.

THE DEPUTY CHAIRMAN: Mr.
Gupta, you should refresh your me-
mory. We take this amendment for re-
ferring back to the Select Committee
along with the other amendments. . .
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SHRI BHUPESH GUPTA : No.

THE DEPUTY CHAIRMAN :
and then we discuss. . ,

(Interruptions) f

¥

SHRI BHUPESH GUPTA: This is
not the position. You cannot alter the
rule. a, Ty o

THE DEPUTY CHAIRMAN : There-
fore, I want to begin the debate.

(Interruptions)

SHRI BHUPESH GUPTA : I want to
make a submission on a point of order.
Kindly listen to me. It is a serious
matter. If you say that we have
followed that practice, first of all, that
does not decide the issue. If we follow
a certain practice as a matter of con-
venience, irrespective of the rule, then
that falls through the moment some-
body raises the question of rule, and
the rule has to be applied, first of all.

Secondly, perhaps by oversight, you
missed one fact. When we move a
Bill for reference to a Select Com-
mittee, or for eliciting publi¢ opinion,
we take the vote together after the con-
clusion of the debate. But here the
situation has arisen when the Bill was
sent to the Select Committee of this
House. Now it has come back to the
House from the Select Committee. We
are not going into the merits at all at
this stage nor into the question of prin-
ciples, Now the plea is that we are
not satisfied with the manner in which
the Select Committee has functioned.

Now there is rule 93. That rule has
powers in clause (2). Rule 93 should
not be mixed up with rule 94 which
lays down the procedure of debate. The
debate starts only when we have dis-
posed of the thing; otherwise there will
be no meaning in having two separate
rules.

THE DEPUTY CHAIRMAN : I have
made myself very clear. I do want
Members to take their seats and let the
House go on smoothly.

SHRI BHUPESH GUPTA : No, It can-
not go on.

{ RAJYA SABHA |
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THE DEPUTY CHAIRMAN: Mr.
Sundaram.

SHRI K. SUNDARAM (Madras) :
Madam Deputy Chairman. . .
st TRATCAW ¢ qrEAAT, § O FiAAr

w1ear § fF @ s Fam anafa g
S e oot & awar § 9 )
faa 71 gu fepe s AN @ w3 | gaN
uF TErEAT W F feRr w0 & T
F 3 AT gn ot o oiee W
T § 1 ag uF IR aifwaiied s
g, fawsr gav sy fma & ® s
far & 1 s 91E w17 FT AT afey |

THE DEPUTY CHAIRMAN : You all
want to introduce a new procedure.

SHRI BHUPESH GUPTA : It is not
new.

THE DEPUTY CHAIRMAN: I am
not prepared to accept a new proce-
dure. . .

SHRI BHUPESH GUPTA :
not ask for a new procedure.
very fair.

THE DEPUTY CHAIRMAN : Please
listen, I do not want this procedure
that we are having to be flouted for no
rhyme or reason. Therefore, let us
discuss the whole thing and let Mr,

I would
It is not

Sundaram begin the debate. Mr.
Sundaram.

&) QAATTIY : TG AT TF Dy
ST T I TR IFCRE

SHRI K. SUNDARAM : Madam. . .

SHRI BHUPESH GUPTA : I do not
know why it should be so. Madam, I
say 1t is frustration of a motion. My
whole purpose in the motion is not to
have a discussion but to let the Select

Committee discuss it. How do I
know ?  You are now frustrating the
motion, If one Member, Madam,

points out about gquorum, since the
quorum has to be there, you know
that the House has to be adjourned.
This is similarly like that. Why can
you not take a vote? If you think

the Government is in a majority, let
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there be a vote.
time.

It will not take much
It can be done in a split second.

THE DEPUTY CHAIRMAN : Mr.
Sundaram.

SHRI BHUPESH GUPTA : Madam,
I would like this matter to go to the
Chairman. I would like this matter to
go 1o the Rules Committee as also to
the Privileges '[Commiftee. Madam. I
say I want that because a Member
has the privilege. . .

LS o~ St

THE DEPUTY CHAIRMAN : You
can take up the matter, according to
the procedure, anywhere you like,

SHRI BHUPESH GUPTA : You are
not fcllowing the procedure. Let the
Leader of the House speak. What is
the use of having this rule?

THE LEADER OF THE HOUSE
(SHRI JAISUKHLAL HATHI) : This
is the procedure which we have been
following. There can even be a
motion for circulation. But when the
whole motion is put the amendment
will also be put. But there is no rule
for putting it to vote. The Chair has
given the ruling.

st TRAATTTAW : ATHAIGT, 9157 HTH
AT | | o fed grefr o & fadew
F41 g 5 =9 & 7 F1% 000 T ©
arar + fefr odfgaT R Y #8 TR
g oY Yo FHET A1 At & [/
WO &1 J¥qd FT qFAT § | 50 q9q
Zq Faw fafees Irm & gicde T @i
wW g | @ amhg gl Y R &F
& fop gl uieHe & qer av fave § 919 |
ag THEHe @1 AT g a1 QU fasww
frerid srorT 1 Fagas ax onfr fame
F&Y frar o1 gear ey @Y agg R
gA 99 #ifwg gHede 9x 1wy ofam
gafm oW W gg gar g SR agY
ggor gd forar &) gw ey faaw w0
§ fo uF 9Ty ST Ay AR T owiwE
T Afwe 1 o T frdeT & e
famerar & 9 )
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SHRI BHUPESH GUPTA : 1t is the
function of the Leader of the House
to see that even under the gravest of
provocations, even if it comes from us,
he should not create a situation when
rules can be frustrated. Every rule
has its own meaning. Every proce-
dure has its own connotation. Here
when a reference to refer it to a Select
Committee comes, it means the House
would not like to discuss it but would
like the Select Committee to have a
chance before pronouncing on their
report. In all fairness to the Select
Committee, we would not like to
discuss and reflect upon their delibe-
ration without their being given
another chance to consider this matter.
Therefore, it is neither fair nor just
to force us enter into a debate when
we are very generous, despite the very
strong criticism, to refer the matter
40 the Select Committee, This kind
of thing does not arise. I do not
remember of any case when the report
of a Select Committee was sought to
be referred back to the Select Com-
mittee, Tell me in which case we
have asked for a reference back to the
Select Committee of a report of the
Select Committee. As far as I can
recollect we have never seen that.
Therefore, Madam Deputy Chairman,
we do not want to create any difficulty
for you at all. All that you have to
ask for is ‘“Ayes” or “Noes” on this
motion. Take the vote ang finish with
it.

THE DEPUTY CHAIRMAN : The
Secretary points out that such a
matter has come up before this House
and we have followed the practice that
I am suggesting today.

Mr. Gupta said that he is going to
take this matter to the Chairman, I
would like him to do so. But for the
present I am conducting the House and
I call ypon Mr. Sundaram to speak.

SHRI K. SUNDARAM : Madam De-
puty Chairman. ..

. ) ;‘“3

SHRI BHUPESH GUPTA : I do not
know why the Government is not will-
ing to take a vote. They are morally
afraid of taking a vote.
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THE DEPUTY CHAIEMAN: Mr.
Sundaram. it

SHRI BHUPESH GUPTA : Madam,
I am not blaming you at all. Why
can the Leader of the House and Mr,

Morarji Desai not take a vote? You
have a majority here.
SHRI LOKANATH MISRA :

Madam, now that there has been a
ruling—the hon'ble Member of my
Party has already gone—there must
be peace in the House.

Y TRMARM@Y : FEAT, TZ FAR
T JIW g W &) R TH TG H
AT FTH FATL TATHE 9T N2 8 i gy
e FAS W WAT I J qgT § II
gaTT grer &, afEd q¥ fagaw a3 e
g1 dY gRIT T A3 ] FHA | T AgAT
gwﬁw@?ﬁzwﬁag‘rm,mﬁ
AFE, 975 q@T, AT Grfar a9 gar
gra &, q faggqs qv garT o Ady
&

THE DEPUTY CHAIRMAN: Mr,
Rajnarain, please sit down. (Interrup-
tion by Shri Bhupesh Gupta) Mr.
Gupta, please take your seat and no
more. We cannot go on like this.

There must be some sense of dignity.
The Members must behave.

st TrRATaw ¢ g fenfady &7

SHRI BHUPESH GUPTA : What
dignity ? The dignity is being marred
by them. Do not tell us about dignity,
You are violating the dignity. Mr.
Morarji Desai and the Treasury
Benches are violating the dignity. We
care two hoots for the dignity. It is
meaningless dignity,. We are for dig-
nity but not of that kind.

=ft TR
faegar fawerar & arg s fF s
sqgedT FETAT &, wemaNT § (7 Stra=
Ty syaedr #t frdud @ & &7 9
dure wdf g1 a8 eaR fom fawge o
& o< gu da7 #t ) sgaear ¥ s
FqEUT qFE $T FT gH WA |
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SHRI LOKANATH MISRA :
Madam, it is very wrong for him to
say that it is undemocratic. (Interrup-
tion.) 1 may say anything against the
Government, but I am here to keep up
the respect of the Chair. If there is
any attack on the dignity of the Chair,
1 will dissociate myself, . .

(Interruption,)

ot TRAETCEW ¢ OY T § g ALl
T a1 &1 g a1 Afed Saw A
fenfadl adi 2. .. Unterruptions) .
faawa swda war 1 Jax § wwgafy
9%z T w7 gara Aifaw sfawr 21
afan, gmA sragafy gri &Y ar qanEs
gy d3 wET AGY A A AW FW
Al 78 7df 8 THT fr 59T A qTEq0
¥ g g% gzafa ywT 31 oaqT IR
¥ gz difyg st a9 AN arfEmmed
dfeq o €1

THE DEPUTY CHAIRMAN : Please
take your seat. You have said every-

thing you wanted to say. Mr. Sunda-
ram.

SHRI K. SUNDARAM : Madam
Deputy Chairman, the Finance Minis-
ter while introducing this Bill. . .

SHRI BHUPESH GUPTA: Bogus
Bill.

SHRI K. SUNDARAM: said
that he is going to appoint a Banking
Commission at a later date and all the
important aspects of the banking busi-
ness will be referred to that Commis-
sion, But unfortunately. . .

(At this stage, Shri Bhupesh Gupta
andg Shri Rajnarain were leaving the
House.)

= Wrerelt wieo FarE : wrEh, 95 |

SHRI BHUPESH GUPTA: On a
point of order, Madam, Is it permis-
sible for a person who is not a Mem-
ber of the House, namely, Mr. Morarji
Desai, to ask a Member to get out like
that? He is not a Member of the
House, Please give a ruling. Is this
dignity ? You can ask me, they can
ask me. . , (seeing Shri Morarji Desai
lequing the House) Go, go.
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THE DEPUTY CHAIRMAN : Please
sit down. Mr. Sundaram.

AR : AEAAT, g T
fad dew, TTeTEIEA A8 ATTHC ATATH
2, 78 dX W fo@awE & geq 3 GGl
I TRl F a e FqN.

(Shri Rajnarain continued to speak.)

THE DEPUTY CHAIRMAN : Order,
order, Please do not take anything
down. The debate has begun.

SHRI K. SUNDARAM : Madam De-
puty Chairman, the Finance Minister
while introducing this Bill said that he
is appowmnting a Banking Commission
to go deep mnto matters relating to the
banking industry in this country. But
unfortunately he has not said anything
about the urgency of introducing such
a Bul at thus juncture. Some time back
there was pressure from a maicroscopic
minority of this country demanding
natlonalisation of banks, and I am
quite sure this 1s only an alternative
for the nationalisation of banks, which
1s being called socialisation of banks.
There have been no proper grounds
put forward for such a measure to be

taken up immediately. The few
grounds that were referred to while
the Bill was origmnally ntroduced,
have not been properly established

either. A Select Committee of this
House was appomnted and this Bill was
referred to that Committee. They have
gone through 1t and now have submit-
ted this report. A number of Members
have submitted their dissenting notes.
Yet 1t is a majority report. Reading
through the report, it is very clear
that 1t 1s only a discussion, an acade-
mic discussion among the Members of
the Committee. They have not called
for evidences, nor have they studied
this subject or have gone into the alle-
gations made against the banking in-
dustry in this particular Bill, There-
fore, it is only an academic discussion
of the various opinions of the mndivi-
dual members of this particular Select
Committee.

One of the allegations made about
the banking industry is abuse of bank
funds by their directors. 1 would like
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to tell this House that this has not
been established anywhere. On the
contrary, if an analysis 1s made about
the utilisation of the banks’ funds by
the various directors, it will be prov-
ed that the State Bank of India has
lent the maximum amount, nearly 25
per cent of their total lendings, to com-
panies in which thewr directors have
interest. There 1s only one bank out
of the other 20 which has an equal
amount of advances, that is, 24 per
cent. There are, on the whole, only
7 banks which have advanced more
than 10 per cent of their fotal lendings
to their directors or companles 1n
which their directors have interest,
Such bemg the case, 1t is very wrong
to say that the directors have misused
the funds of the banks and, therefore,
soclalisation or mnationalisation of this
industry 1s warranted. The Maratha
Chamber of Commerce have brought
out these figures and they have been
published, I hope the Finance Minis-
ter would have already seen this and

studied it, Anyway, he has not repu-
diated 1t so far. Therefore, I take it
that that statement issued by the

Maratha Chamber of Commerce is cor-
rect. - e

DEEYN

The other charge about the industry
is that their lending policy 1s not cor-
rect and that they have been lending
only to big business houses and big
mndustrialists, and have neglected agri-
culture or the small-scale mmdustries or
anybody who did not enjoy the confl-
dence of the board of directors of these
banks. Even this has not been estab-
lished. On the other hand, there have
been so many regulations to safeguard
the 1nterests of the depositors. Al
these years the banking industry has
been working purely with the object
of safeguarding the interests of the
depositors. The policy of the State
Bank of India also has been that the
money lent to industries or any bor-
rower is safe, That has been the policy
pursued by every banking institution
in India, including the State Bank of
India. That being the case, how can
the Government now find fault with
the banks that they have neglected the
small-scale industries or that they
have not advanced adequate
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funds for the development of
small-scale industries, or that they
have totally neglected agriculture? I
may tell the House that the agricul-
tural industry was prevented from get-
ting any money from these various
commercial banks. It was the mono-
poly of the co-operative banks, the co-
operative land mortgage banks and
such other institutions. These commer-
cial banks were prevented from lend-
ing monies to the agricultural sector.
That being the case, how can the Gov-
ernment come now and say “You are
at fault. You have not lent money
to develop the agricultural industry”?
If at all there had been any directive
from the Reserve Bank of India,
naturally the commercial banks would
have followed it, Was there any case
or any instance established that such
directives by the Reserve Bank of
India were not being followed in the
matter of banking policy? No case
has been established in that manner. It
has been the custom, tradition and
practice of every banker, from the
village money-lender to the biggest
bank in this country, that the credit-
worthiness ot the customer is the crite-
rion on which the amount or other
terms should be determined. Now, it
seems that the policy is to be chang-
ed. Under the name of social control
or social development or whatever it
be, they seem to be changing this
object altogether. If the intention of
the Government is that the money
collected from the depositors, from the
public, by the banking institutions is
to be lent to the people who are only
deserving irrespective of whether they
are creditworthy or not, whether they
are small or big, then the Reserve
Bank should have given such a direc-
tive to do so. They had been saying
that these regulations and amend-
ments, the banking control or regula-
tion Act was brought in to safeguard
the interests of the depositors who
have deposited their savings in the
bank. But if the lending policy is to
be changed, then which gets the prio-
rity ? Is it the safeguarding of the
interests of the depositors that should
supersede the desirability or the credit
requirements of those small borrowers
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creditworthiness ? ‘That
has to be decided. If the bank has
given any such directive, I am sure,
the banking industry would have fol-
lowed suit, But the Government has
never said that they do not care for
the deposits of the public.

The main charge levelled against the
banking industry is inefficiency. Well,
it has been the practice or the expe-
rience of businessmen in this country
that all the privately-managed bank-
ing businesses have been far more
efficient than that of the State Bank
or its branches all over the country.
There is no doubt about it. But even
if we see the amount of deposits that
these banks have mobilised from the
public, it will be an indication to their
efficiency. In 1951 all the banks in
India put together had a total deposit
of 880 crores. But in 1966 they have
a total deposit of 3,378 crores. How
was it possible ? How did they get it?
If they were inefficient, was it possible
for them to increase the deposits four
times ? Absolutely not. Who have
deposited this money? Fiftyfive per
cent of the people who have deposited
these monies in these banks are indivi-
duals, They are not corporite bodies.
They are not big trusts, but individual
people who have saved their money
and who wanted to invest their sav-
ings in these banks. It is that 55 per
cent who have put in all their savings
here and it is the responsibility of not
only the bank of the board of directors
but it is also the responsibility of the
State to see that momney is safeguard-
ed and that is properly returned to the
depositors with interest whenever it is
due.

without any

And lastly, Madam, about this
National Commission to be appointed.
If at all any measure is called for after
the Commission has gone through,
definitely this House will consider any
Bill that is necessary to change the
present and existing laws and condi-
tions that are prevailing in this indus-
try. But unfortunately in the present
proposed amendments there are terms
like, “public interest”, “national inter-
est”, “banking policy”, and so on. But
their definitions are not very clear.
Even if these amendments are meant
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to work for a temporary period, these
terms very badly require redefining
more clearly, exactly what they mean
by the terms, “public interest” and
“national terest” But unfortunately
what I see mn thus Bill 1s, 1t 1s not
nationalisation on a wholesale bank-
g, but it 1s nationalisation 1 stages
through back door methods, because I
see 1n this under these terms of “public
mnterest” and ‘“banking policy”, the
heads of the banking institutions can
be brought to book, they can be
removed by a mere executive order
They need not come to the Parliament
to pass any fresh legislation We are
investing the executive with such
powers to remove and take over the
enfire management of these banks and
it 15 very easy under the present con-
ditions, under the trading conditions,
under the present economic conditions,
that banks will not be able to fulfil
the directions of the Reserve Bank It
1s not 1n their control and it 1s 1mpos-
sible for them to fulfil hundred per
cent the directions of the Reserve
Bank Therefore, merely under this
plea, once or twice if they take time,
1f any one bank or institution has not
fulfilled or followed the directions of
the Reserve Bank, 1t can be nationalis-
ed  Therefore, this 1s a measure to
rationalise the banking industry
through the back-door by deceiving the
public, by deceiving even this House
without bringing in proper legislation
for that purpose Therefore, Madam
I would submit that this Bill should b
rejected and a National Commission
should be set un as early as possible
and 1f any measures are necessary as
recommended by the National Com
mission, they can do so

SHRI M M DHARIA (Maharash-
tra) Madam Deputy Chairman, when
this matter was referred to a Select
Committee of the Rajya Sabha, I was
under the impression that the Select
Committee would take a correct and
proper view of the situation and would
go mto all the details of the Bill
Unfortunately 1t did not happen When
I referred to page 36 of the Report of
the Select Committee of the Rajya
Sabha on the Banking Laws (Amend-
ment) Bill, I found there in para 4

7—54 R S 68
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‘After some discussion the Com-
mittee decided that there was no
necessity to 1ssue a press communi-
que mviting memoranda on the Bill
or record oral evidence on the sub-
ject-matter of the Bill”

Then aferwards again my friend, Mr
Rulkarni, at the next meeting agitat-
ed the matter and he asked that seve-
ral important 1nstitutions should be
invited Besides, the All India Bank
Employees Association and the All
India Reserve Bank of India Em-
ployees Association also had requested
the Chairman to allow them to appear
before the Committee But all those
requests were turned down The
honourable Chairman Mr B K P
Sinha, 1t appears at para 3, informed
the Committee that he had 1nvited
Shri Morar): Desal, Deputy Prime
Min.ster and Minister of Fin-
ance Shr1i K C Pant, Mimster
of  State n the Ministry  of
Finance and Shri1 Jagannath Pahadia
LDeputy Minister in the Mimmstry of
Finance, to attend all the meetings of
the Committee When the honourable
Chairman could 1nvite these honour-
able Mimislers—it was necessary to
invite them because the Bill concern-
¢d them—TI fail to understand why the
Chairman did not call the parties the
persons who would have helped a lot
in foimulating a proper Bill When 1
am making these comments before
going mto the other details of the Bill
I would like to go to section 36AD to
which I had referred in my previous
speech—Clause 15 of the Bill I have
brought to the notice of this House
that so far as Section 36AD 1s concern-
ed not that i1t is not at all necessary
but at the same time 1t 1s redundant
I have brought to the notice of this
House that Section 339 of the Indian
Penal Code regarding wrongful res-
traint deals with this matter

Secfion 339 says

‘* Whoever  voluntarily  obstructs
any person so as to prevent that per-
son from proceeding 1n any direc-
tion 1mn which that person has a right
to proceed, 1s said wrongfully to res-
train that person”
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The section 341 says :

“Whoever wrongfully restrains any
person, shall be pumshed with
simple 1mprisonment for a term
which may extend to one month, or
with fine which may extend to five
hundred rupees, or with both”

Then I—refer to sections 425, 426
and 427 Section 426 says

“Whoever commits mischief shall
be punished with 1mprisonment of
either description for a term which
may extend to three months, or with
fine, or with both”

Section 427 says :

“Whoever commits mischief ang
thereby causes loss or damage to the
amount of fifty rupees or upwards,
shall be punished with imprisonment
of either description for a term
which may extend to two years, or
with fine, or with both”

Then I had brought to the notice ot
this House section 441 which says .

Whoever enters into or upon pro
perty in the possession of another
with intent to commit an offence or
to ntimidate 1nsult or annoy any
person In possession of such pro-
perty, or having lawfully entered
into or upon such property, unlaw-
fully remains there with intent there
by to intimidate, 1nsult or annoy any
such person, or with mtent to com-
mit an offence, 1s said to commit
‘eriminal frespass’”

Then section 442 says

“Whoever commits criminal tres-
pass by entering into or remaining
in any building tent or vessel used
as a human dwelling or any build-
g used as a place for worship, or
as a place for the custody of pro
perty, 1s said to commit ‘house-tres
pass’”

Then I had also brought to the
notice of the House section 504 of the
fndian Penal Code which savs

' Whoever 1ntentionally insults
and thereby gives provocation to any
person ntending or knowing 1t to
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be likely that such provocation will
cause him to break the public peace,
or to commit any other offence, shall
be punished with 1mprisonment of
either description for a term which
may extend to two years, or with
fine, or with both”

Then section 511 says

“Whoever attempts to commit an
oftence punishable by this Code with
mprisonment for life or imprison-
ment, or to cause such an offence to
be committed, and 1n such attempt
does any act towards the commission
of the offence, shall, where no ex-
press provision 1s made by this Code
for the punmishment of such attempt,
be punished with imprisonment ”

So all these penal sections are already
there 1n the Indian Penal Code If any
employee commits that sort of mis-
chief or restrains any person from
lawfully entering the bank, the
Manager of that Bank can 1mme-
diately approach the police station and
the police will take immediate cognis-
ance of that offence When all these
sections are there, I fail to understand
the need of this section, section 36AD
What actually the Government has
done 1s that 1t has made the emplo-
yees united and has mobilised all of
them together because of such repres-
sive measures which the Govern-
ments intends to have Let me on this
occasion warn the Government that 1f
the Government 1s under any impres-
sion that it can crush the trade union
activities 1 this country by such re-
piressive measures, it 1s not gomng to
succeed On the other hand a time
may come when the Government it-
self will be a sufferer Madam, Mr
Sundaram was very critical about
nationalisation of banks Even 1n
nationalisation of banks or 1n social
control over banks, what 1s the part to
be played by the employees and the
staff ? Are they not partners in such
social control ? Instead of treating
them as partners, instead of creating
that sense of belonging among the
employees, the Government has un-
necessarily agitated the employees and
thereby the employees are not only
united but they are prepared to face
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any eventuality to see that their rights
are protected Let me make 1t clear
that I will not blame the employees
when they do that. Suppose tomorrow
the employees decide to protest
agamst such repressive measures. I
can tell you that I will stand with
them, not with the Government,
because 1t 1s quite unfair on the part
of the Government to deny the em-
ployees their rights, theiwr legitimate
rights, by adopting such repressive
measures Should we not take a
lesson from our history? Should we
not treat ourselves as the representz-
tives of the employees ? I just fail to
understand why this Government
should have that kind of approach at
the hands of certain bureaucrats, Is
it not the time when the Government
should use 1its own intellect and 1ts
own imagination while dealing with
this problem? I am really surprised
and very much agitated that this Com-
mittee, wh ch was headed by such an
eminent Advocate who stands in the
Supreme Court for the protection of
Fundamental Rights, has returned the
Bill saying that the Committee do not
consider any amendment i1n the Bill
to be necessary Madam, no evidence
was recorded ; no witnesses were call-
ed for. In spite of all our speeches
and the legal pomnts raised by us on
the floor of the House, the Attorney-
General of India was not examined,
the emmnent Jjurists of our country
were not examined This Committee
has sent back the Bill to us saying
that no amendment is called for I
really pity the functioning of the Com-
mittee, even though mv friend, Mr
Kulkarni, happened to be one of 1ts
Members Of course he tried his best
to raise his voice, Some other Mem-
bers have given their Minutes of Dis-
sent So far as this Committee 1s con-
cerned let me say that this Committee
has failed to render justice to this
House and also to the employees who
were having great expectations from
the Committee.

Now coming to social control mea-
sures 1t 1s true that a compromuse for-
mula was reached. It was demanded
that the banking industry, having de-
posits to the tune of Rs. 3,800 crores,
should be 1n the hands of the State, it
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should be nationalised. That was our
demand But 1t was then stated that
social controls might perhaps be more
useful and more powerful than natio-
nalisation of the banking industry
But in the hight of my experience dur-
ing the last one and a half years I
have come to the conclusion that
social controls have utterly failed The
slogan of the Government that through
social controls 1t would be possible to
have a proper credit policy i the
country has failed to yteld results It
may perhaps be argued that the coun-
try’s national credit policy 15 to b2
decided by the National Credit Coun-
cil and then the Government w:l try
to implement that policy But that
will fail because of the various pulls
and pressures that exist today i the
banking industry. Have we not not.c-
ed that 1t was Mr. Goenka who cculd
mobilise capital worth Rs 138 crores
and who could corner the shares of the
Indian Iron Company? Then are
they not the same Goenkas who were
out to take over the two dailies 1
Ahmedabad and Gujarat? Then the
Government had to come forward and
make avarlable Rs, 25 lakhs out of ils
own financial institutions From where
was Mr. Goenka to secure the Iloan?
Mr Goenka was not gomng to give the
loan out of his own pocket He got
the loan of Rs 1.38 crores from the
very banking institutions which are
supposed to make credit available for
the poor farmers and for the small-

scale industries, Some vetty schemes
are formulated and press conferences

are held by the management and then
they say : We have decided to give
Rs 10 crores to the small-scale indus-
tries and farmers. But why only
Rs 10 crores when they are mobilising
hundreds of crores of rupees ® This 15
Just to cheat and deceive the peonle,
to give the impression as 1f the whole
trend has now changed Dbecause of
social controls itroduced by the Gov-
ernment of India, as if the whole
approach of the banking industry has
changed and money is flowing freely
towards the poor farmers and small-
scale industries Even todav we find
there is not much difference, barring a
few crores here and there. Let the
Finance Minister come before {his
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House and say what he has done dur-
ing the last one and a half years. Can
he prove to the House that the credit
facilities required by the agricultu-
rists, the smallscale industries, the
experts and the engineers are made
available ? What is the test of credit-
worthiness ? Again the credits are
given to those who can produce sure-
ties and securities, So, naturally all
these crores are available to the rich
and not to the poor. Those criteria
are not yet changed. What is going to
be your mechanism? When I say this
should be nationalised I do not mean
the nationalisation as it functions in
our country today. Let me be frank
about it because what has happened ?
At the most the private capitalist has
gone but the State capitalism has start-
ed. The bureaucrats have taken a grip
of the whole situation and they have
become the new rulers in this country.
So when we say that we want natio-
nalisation, that nationalisation means
that it shall be for better production;
having regard to the new science and
iechnology. through nationalisation
should be in a position to advance fur-
ther and further. In a nationalised
industry or undertaking it is not only
the Government bureaucrats but the
consumers, the workers, the manage-
ment and the Government which
should "be properly represented and
care should be taken so that all the
interests of the society are properly
protected, Nationalisation is an instru-
ment for new social transformation.
When we look at the present nationa-
lisation and the schemes of social con-
trol, we find that they have never
bothered about these imperatives. Now

they say that they would try
to bring in new personnel but
what have they done? They
have changed those Chairman,

Those who were the General Managers
that is, those who were the puppets in
the hands of the capitalists have now
become the Chairmen of those banks
and the Government say that they
have changed the structure. It is not
changing the structure.

SHRI K. SUNDARAM : That is not
the purpose of this Bill.
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SHRI M, M. DHARIA : If it is going
to be the purpose of the Bill, it
because of the pulls and pressures and
because of some speeches here criticis-
ing the Government—thanks to Mr.
Sundaram—if the Government is go-
ing to implement the policies as they
have been implementing now, they are
not social controls. They are not go.
g to achieve the social objectives.
Social controls are meant for achiev-
ing new social objectives that are in
our minds. Is it an instrument for a
new social order? It is not going to
happen and I have no doubt in my
mind that when I study the develop-
ment of the past one year, I find that
the Government is trying to imple-
ment the schemes through the same
mechanism which was operating for
the capitalists which is even to-day
operating for the capitalists It 1s
throwing dust in the eyes of people
when they say that they have been
able to achieve something Jduring the
last one year. I would like to know
the progress made by the Government.
The hon. Minister said that he is going
to appoint a Banking Commission, So
many reports are available. Where is
the necessity for this Commission? It
is nothing but relaying for the pur-
pose of protecting the interests of
those capitalists. Let me be excused
for being blunt and frank but I have
no doubt in my mind that if the pre-
sent needs of this country are to be
solved there is no other alternative but
to take over such industries like bank-
ing where money is generated. It is
Rs. 3,800 crores which are deposited in
the banks and Mr. Sundaram is not
correct when he said that these
amounts are deposited because of the
present banking system. I have no
doubt that if the poor people in the
country are convinced that it is out of
these institutions that proper credit
facilities will be available, the depo-
sits in the banks would have been much
higher than what they are to-day. So
the doubts expressed by my friend are
not correct, because they know that
out of those Rs. 3,800 crores, nearly
Rs. 2,000 crores go to those who are
hardly 70 families, who have invested
only Rs. 40 crores in the share capital
of the banks and over that share capital
they can have Rs. 2,000 crores at their
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«disposal and so the common man is

afraid of depositing the money. So it
is the other way around.
SHRI K, SUNDARAM : May I in-

terrupt him ? The present cc-operative
Yandmortgage societies ang credit
societies are purely meant for lending
money to these very small farmers.
May I know what is the total amount
of deposits that these banks have got
to-day ?

SHRI M. M. DHARIA : Here lies
the difficulty. The present co-opera-
tive banks are asked to give loans to
these poor farmers having no means
whatsoever but even then they have
been doing it. So wherever the bulk
amount and huge profits come, the
investments are made by the big ban-
kers and naturally. that is again a
tragedy. Let us examine that to-day.
Today it looks as if the dquty of these
cooperative banks is to look after the
poor who require the assistance in a
major way. That process will have to
be reversed and if that is done I have
no doubt that the fate of the coopera-
tive institutions will be much better
than what it is to-day. So coming to
the conclusion I feel that much
tomming is being done but it is nothing
but the old wine in a new bottle. The
people have realised that it is the old
wine in a new bottle. Unfortunately,
though the Finance Minister is there,
it is still nothing but the old wine in
a new bottle. The taste is the same,
the odour is the same and the effects
are the same, On the contrary it is
much more serious and grave because
the wine has become older. One hour
earlier when the Education Minister
was replying to the debate did not we
feel that to-day to be educated is a
problem ? And to remain uneducated
is a serious problem. To get, ..

AN HON. MEMBER : What
label on that bottle ?

is the

SHRI M, M. DHARIA : It is ‘social
control’. To try to be an expert is a
crime and to be an expert is a crime
and that is why I say that the reason
is obvious because the educational
policy lies in the hands of Sen and in-
sance. Similarly how this social and
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economic policy can give a new
change ? New motivations are required
and they are possible provided we have
faith in democracy and faith in socia-
lism. Unfortunately I feel that when
these efforts are seen that motivation
has been lacking. Until that motivation
is generated, unless and until the Gov-
ernment decides to take a radical
move in this matter, it will not be
possible but I would warn the Govern-
ment that the time is running very
fast and the situation is getting more
and more serious and if this Govern-
ment fails in having these radical
measures, the people are not going to
wait. They shall come forward and
the whole situation—social, political
and economic—will go out of the con-
trol of the Government and therefore
these social controls should be impor-
tant in the spirit in which they are
meant and the Government should
otherwise come forward for the natio-
nalisation of this industry.

SHRI D, THENGARI (Uttar Pra-
desh) : Madam, in the first place 1
want to question the propriety of the
section, namely 36AD. This Bill is sup-
posed to be a Money Bill or Financial
Bill and this was not the proper Bill
in which to introduce something in
connection with the curtailment of the
trade union rights.- This belongs to
some other Department, namely, the
Labour Department and this was not
the occasion for introducing a provi-
sion curtailing the trade union rights
because this is a Money Bill. Secondly,
precisely on this point, that is, about
disciplinary action, then punishments—
major and minor—misconduct—major
and minor, all these matters have been
gone through by four competent per-
sons, namely, Shri Sen, Shri Sastri,
Shri Desai and Shri Iyer and now to
come forward with another provision
would amount to a sort of no-confi-
dence in these competent persons.

4 P.M.

Again Government has not said even
during the last discussion that there
was any need for introduction of such
a provision in that there was any
occasion where the employees became
uncontrolled, that they committed
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some violence; that is, there was no
justification put forward by the Gov-
ernment during the last discussion,

Again, Madam, as has been rightly
sald by our friends, there are various
sections of the Indian Penal Code;
certain sections have been referred to,
such as 339, 340, 426, 441, 504 and
511. Because of these sections of the
Indian Penal Code this section 36AD
becomes redundant. More than that I
want to say that when the Criminal
Law Amendment Act was passed in
1931, when section 7 was passed at
that time, even the British Govern-
ment had assured that the provisions
of section 7, which pertained to res-
trictions on peaceful picketing, would
not be made applicable to trade union
activities. That is to say, when even
the foreign Government was so consi-
derate to the trade union activities, it
is tragic, Madam, that our own Gov-
ernment should come with a heavy
hand on our employees,

(Interruptions.)

Again, Madam, the wording of sec-
tion 36AD is very vague; it is capable
of being misused. It says in clause
(c) 1 —

“act in any manner calculated to
undermine the confidence of the
depositors in the banking company.”

Now what does it mean ? ‘“Calculated”
means, who will calculate? The em-
ployees or the employers or the gene-
ral public or the customers or the Gov-
ernment? That means much is left to
the discretion of the employers only.
And if the employees try to uncover,
try to expose the misdeeds or defalca-
tions or some such matters on the part
of the employers, then it would be cal-
culated to undermine the confidence of
the depositors. Again, Madam, if the
Government says that this is only to
maintain law and order. then the pro-
per procedure would have been, ins-
tead of saying, “No person shall’ ete.
Government ought to have said in this
clause, “No person other than a worker
or an employee” ete. In that case
probably the bong fides of the Govern-
ment would not have become
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challengeable. Again, Madam, so far
as the demonstrations. by the emplo-
yees are concerned, the Standing

Orders and the provisions in the Indus-
trial Disputes Act have been quite ade-
quate in public sector undertakings
and in private industries to deal with
such eventualities. And therefore, in a
way the Finance Ministry has
encroached upon the legitimate juris-
diction of the Home Minisiry on the
one hand, and the Labour Ministry on
the other by introducing this section
36AD, As a matter of fact, we were
thinking that both the Home and the
Labour Ministries would come out with
a protest against the Finance Ministry
not merely to protect or safeguard the
interests of employees, but to safe-
guard their own legitimate jurisdic-
tion. But I am sorry to see that even
the Labour Ministry is silent on this
point.

Madam, there is another section, sec-
tion 54 AA sought to be inserted in the
Reserve Bank of India Act, 1934, which
denies deputation allowance to Re-
serve Bank of India employees. This
is also detrimental to their interests
and is unjust to them. In the first-
place, whoever is sent on deputation
has to work under different manage-
ments under different working condi-
tions. Even his promotion and senio-
rity may be jeopardised, and under
such circumstances it would be cruel
to deny him any deputation allowance.
And secondly, deputation allowance is
an item which properly belongs to the
sphere of collective bargaining, and
should not have fallen part and parcel
of this Bill,

Now so far as the general contents
of the Bill are concerned, the Finance
Minister has referred to clause 2
which deals with banking policy. I am
of the opinion that, instead of laying
down the banking policy, the time is
ripe when the objectives of banking
industry should be prescribed. And
according to us banking industry must
be given {wo objectives. Number one,
regulation of price structure through
currency control, and number two,
maintaining full employment through
control of credit policy. Now in this



281 Banking Laws

respect I should like to suggest that
the very composition of the Reserve
Bank should be changed The Reserve
Bank should be entrusted with both
these functions, that 1s, regulating
price and mamtaining full employment
This would become possible because
through currency prices can be main-
tained Only thing, Government should
not interfere with the work of the Re-
serve Bank But today Government 1s

1ssuing ovne rupec notes and that is
anterference And 1f i this fashion
the Reserve Bank 1s entrusted with

these two functions and if its compo-
sition 1s changed, I am sure the whole
economic picture of the countiy would
undergo some drastic change For
these purposes we want to suggest that
the composition should be changed in
the sense that bureaucrats or I C S
officers should not be in the majority
The Board of Directors should consist
of mdependent economists, preferably
drawn oun a contract basis so that they
should not have a feeling that they are
Government employees depending
upon the mercy of the Government
Only the Secretary may be a bureau-
crat or an I C S officer And in this
fashion 1f the Reserve Bank 1s really
made an 1ndependent or autonomous
monetary authority, it would be pos-
sible for us to have a better economic
policy because, 1n that case, being
autonomous. the Reserve Bank would
have the right not only to differ with
the Government on economic matters,
but also to express its diffcience ot
opmnon pubhely, and to mmitiate a pub
lic debate on any matter of difference
sn that, wheneter on any economic
policy there 1s a difference between the
Government of India and this mone-
tary authority that would be autono-
mous, naturally the matter would
come to the Parliament before being
finalised, and  Parhament’s verdict
would be the final wverdict In this
way we propose that even as we have
three wings, the legislative, the judi-
ciary and the executive, we should
also introduce this fourth wing or arm,
that 1s, this monetary authority And
that can be done 1f the composition of
the Reserve Bank 1s altered

Secondly Madam 1t has been said
that those who deserve to be given
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credit but are denied the same today,
would benefit through this Bill The
hint 1s obwviously to the small scale
mdustries, the medium sized mdustries
and the agrcultural sector But thus
Bill does not empower the Reserve
Bank to control the utilisation of funds
advanced to agriculture through the
co-operative banking sector, and vari-
ous State Governments are explo.ting
this for the polifical ends of ther
party Thus, there are innumerable
bad debts in agricultural finance and
there 1s a vast unorganised money
market flourishing in the country
Credit-worthiness should not be a pre-
condation for advancung credu Qther-
wis only big kisans or big people
would be receiving credit This will
introduce capitalism even 1n agricul-
ture Efforts should be made to
advance money to small kisans who
are not credit-worthy today It i1s the
pomnt that credit should be advanced to
those who are not credit-worthy today
and they should be helped by the
banks giving credit through a filnancial

counselling system of their own to
become credit-worthy That 1s true
financial counselling Those kisans

should be advised how best to ut*ilise
the credit given to them and the re -

ponstbility for financial counselling
should lie with the banks giving
credit

So far as the Board of Directors 1s
concerned, I think the provisions in the
Bill are disappointing In the first
place the representatives of customers
or employees are not to be found in the
Board of Directors and sp long as the
employees and the customers are not
having their own representatives on
the Board of Directors they would not
be inspired with the zeal to work and
they would have no confidence 1n the
conduct of affairs With these few re-
marks which are mncidental but mamly
condemmng section 36AD and section
54AA T oppose the provisions of the
Bill which I feel must be thrown out
lock, stock and barrel and in particu-
lar clause 15 which 1s anti-labour

SHRI NAND KISHORE BHATT
(Madhya Pradesh) Madam Deputy
Chairman, banks are primarily service
institutions but unfortunately during
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the last 20 years there has been misuse
of these 1nstitutions by bankers and
their agents and no purpose would be
served by blaming the employees
alone
[THE Vice-CHAIRMAN {(SHRI D THEN-
GARI) In the Chair ]

There has been criticism of the em-
ployees that they often resort to de-
monstrations, agitations and violence
but the intention as I see from the
Bill appears to be that they want to
stop unseemingly demonstrations inti-
midation and obstruction 1n work For
that we have already got enough pro-
visions in the Indian Penap Code and
there can be no justification for intro-
ducing clause 36AD because by blam-
g the workers alone no purpose 1s
going to be served There 1s a sec-
tiom 1in the country, particularly among
the employers who have been blaming
the employees but, Mr Vice-Chair-
man, Sir I may tell you from my own
experience that there are banks and
banks where the bankers themselves
have come forward to give salaries to
certamn type of people who have no
other work but to roam about in the
office and create such situations which
make the employees liable to criticism
If you will look dispassionately 1f there
is anybody who 1s responsible for any
kind of unhealthy atmosphere it 15 not
the employees but the bankers and the
agents

The provision of the Bill in 36AD 1s
111 balanced While 1t seeks to para-
lyse certain forms of agitation 1t does
not provide any machinery whatsoever
for the settlement of disputes between
the employees and the employers and
the reason for the omission ts that
there 1s already a law governing indus-
trial disputes There 1s no need for
such a provision 1n the present Bill
Again by the same argument it can be
said that there 1s already a law gov-
erning punishments in the case of mis-
conduct and therefore there is no need
for any such provision to be included
in this law as 1s proposed to be done
here now  Therefore a provision for
arbitration of ndustrial disputes
between the bank employees and the
bank should also be included in this
Bull.
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Mr ViceChairman, Sir, as I said
before, banking institutions have come
mn for a lot of criticism in our country
and the public has shown a lot of con-
cern about 1t This 1s primarily because
there 1s concentration of wealth and
economic power 1n the hands of a few
and the credit sfructure has generally
been used for aristocratic purposes for
example hoarding, speculation 1
shares, ete.

Then the utilisation of the resources
has not been according to the require-
ments of the public The existing
Banking Regulation Act is faulty and
is capable of being abused, because we
have seen that there 1s a close link
between the big industrial houses and
the commercial banks There are
umpteen instances where undue influ-
ence has come into play in the matter
of disbursement of loans The bank-
Ing companles gre being managed by
these agents who are representatives
of one or the other of the industrial
houses because a person who 1s an
Agent 1n one bank at the same time
has interests 1n another industrial
house These two interests are quite
different but because of this the big
industrial houses are i1n a position to
exercise undue mfluence That 1s why
there has been a demand for nationa-
Iisation of this very important institu-
tion primarily to promote economic
growth and planned development
which 1s o1ir goal namely democratic
socialism

For any advance or for achieving
progress through this institution some
criteria will have to be laid down
Firstly the banking mnstitution should
be used for giving priorities to Plan
requirements Secondly there 1s no
dynamism 1n extending banking ser-
vice to the rural masses Unfortuna-
tely experience has shown that the two
major nstitutions, namely, the Reserve
Bank of India and the State Bank of
Indig for all practical purposes can be
said to be wunder social control but
there i1s no association of the common
man or the agricultural sector To say
that there 1s social control 1s not
merely enough, there must be associla-
tion of the people concerned and spe-
citally from the agricultural sectory
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they should have a sense of participa-
tion, a sense of belonging to these insti-
tutions on which alone will depend the
economic development of our country.

From the figures available one finds
that 1n 1967 eight lakh accounts from
among the depositors were such where
loan was given up to Rs. 10,000 but on
the other side there are 562 accounts
where loans were given up to one
crore of rupees This clearly shows
the imbalance in the existing system
There 1s no credit policy for the rural
masses and the small-scale industry.
From this point of view the present
Bill can be said to give them some
relffef because as fias deen sald 1n the
objectives the rural sector and the
small-scale industries which were not
getting any benefit from the present
banking system will now be able to
get some facilities after this Bill
becomes law This 1s no doubt a good
step.

Sir, the institution of National Cre-
dit Council is a very progressive step
for which the Deputy Prime Minister
deserves our congratulations. This 18
a new organisation and through this
everybody big and small will be able
to take maximum possible advantage
There they will be able to sit together
and discuss the policy.

The proposal to appoint a Bankihg
Commission IS a major progressive
step Similaily the proposal to train
banking personnel 1s another impor-
tant step. We have found, that so far
as the top positions are concerned, all
these posts, of Agents, Managers, etc
were given to the relations of the big
business houses or to persons with in-
fluence This provision for training 1s
very essential because banking like
any other branch of knowledge has
equally become very much advanced
and technical and it 1s but proper that
only trammed and qualified personnel
should be put incharge of these insfitu-
tions The Bill has passed through
two Select Committees and we were
expecting a great deal, particularly
from the point of view of the trade
union movement We are very sorry
that the Deputy Prime Minister could
not agree to the combimed demand of
the employees to remove section 36AD
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from the present bill After going
through the various clauses of the Bill
and the assurance given by the Deputy
Prime Minister on the one side and
the public concern shows in this
matter on the other side, we feel that
nationalisation of the banks alone is
the solution to take us nearer to our
goal of democratic socialism.

With these observations, I would
request the Deputy Prime Mimster to
give a second thought to the demana
of deleting section 36AD, which ha
created a lot of commotion and agita-
tion among the employees We have
been connected with the trade union
movement in the banking industry and
I can assure you that the bank emplo-
yees all over the country are second
to none in serving the industry and
thereby strengthen the country to-
wards 1ts economic development But
by putting obstructions in their way
and creating some sort of disturbance
in their mind, I am afraid that the
efficiency with which they want to
discharge their duties will be adversely
affected.

Thank you

sy amagew s (fage) o o3e-
gursay wEEw, g faw gmr mww
glar & & st qeg w1 uw o sem
A« %7 faw ¢ fam 7 arsiow R
#r sEr A F@AT AT g8 4§ af
g1 wgs 9w W FH 36 T
Star Fare fay sfaw fam fodft oo
& Sez gfegy sevdl 3 s ¥ W zw
g7g ® g adr g & FEw WA
1 £2 #1000 Fo FATH 7 amET &
foer vz 3o faa 7 & YT Tg syedr 9
i FO T 3 Foerd g1 fag 9% F9-
Tl #Ed & ) d1 TA G FT FAT G
o gfagr W Ad ) ag /g W& VAT ]
e 39 F9F qA WIS A #)
aTTé) ST FwA g w7 78 9o
LA .

az fawr &fer seefizger 3 900 WX
qfgar add 7 "wem & fog @ e warn
g7 *fFa g 9 o< F IR FT AWEAT



2287 Banking Laws
" [sft waE ]
Fh 2y fae A1 faqgar A o wwEr
T F AvE T gar fzar @ 1w
412 fga g2 nF FFHAT T gN2W AW
fasy, 4% 3ag g3 fF @ER AT AT
T S1E A7 3|E Fer fE owed AT 9w uw
A @R AZ o H{C R §F Agy 9
IR F §¥ O £3a7 a7 39 919 T FeG -
AT @ WGl Wi FEFAT B OFEIET
ofER A feft ¥ oF % *1 @ 2
g ™ 9% & fag el ad A
W 8 98 ) owmS % Tgw &
#t st g, 5% swifsw fRowo &
ARG W) WWE GEST 3 F8 AuAN
9 AT | TN AR B FV OF WigW
% 397 9es & F5 ¥ 5 == 38 vy
T4t wAT &1 Sfww gea fos® gw @
{7=d ot €, 30 5q9T #0F 42 "
o TWT § &3 {5 519 #%H 9 38
oL To &1 g weey FRad) 1 2 vl
fergeam & sfasmra w7 awfr 93
fag 58 2 9z 391 ¥ 5 A A w1 9w
FfE SF &1 X FH AN A7
a1 § AT TEEa Wi fegeam i AraTe
¥ 957 § 9% WG 78 A, 7w 999
2 8 NN N TR T &) dHAH
7y H 9% ¥ feifwz aw o samn
§) W fggm@ 7 oA =@ oG A
areaiy ¥ afrads w8 fFar 737 o g%
fas 93 3 qam am wefwd, & a7
@ N q ag FH N AT B Sy TR
FrEfog 987 FT AT oty qrEfuE
faazor A a9t 39 g7 H 9y § SfEwa
77 @ @ wTET 3 F W gl
fazeror feamly =& &A1) 7% 991 & U<
gt fFaaor &1 rdaEer ¥ e
Fi @@ 39 T faa o qar T Rt
®IAT T & | A 9T FT g1 &1 &, I &1
@i § W9 @3 wgnA fafarer wgd g
qe T 5 z2a uF Ffen sdam o A
faqaa T @ &1 O 99 TR = fvdw

[ RAJYA SABHA ]

(Amdt.) Bull, 1968 2288
faer #7 77 S off o7 47 AT FIA
¥ I FT 99 39 G F a7 F) A=
FAR AT @7 TF1 8§ I G1 HEqH
grar & 5 ag fad gatea a8 2, 78 faa
qugE T4 &1 98 faa fegmm & a9
F1 QT FI GLE AT TGN FT qFar
o Y FASTAYT FT A9 W XTI GFI
gfa w2 & mar &, fEgm 7 & A
AW 98 IO 9T 9y 9 98 9% a8
gamfeat & o wm @ &),
e qfedy, afy =faf@d Tiw 74
] 7 T IR F, NG D IW W
72 & ot = ) 3T W dadt 7 vAY 3
T TAMFTT THFIH &F T &, TR
SE AT FE1 A1 gW AFAAY & AE
4% & AT A AHA &, W FF FW
g1 wr amfas foaw =0 @ &%
®% HACE, A3 (58 9%, ®9 9%
% A g S FAFA 5 AgeAl T AL
ANT TG F L I AW Fl T qAcfEw
fagor & Y8 w& qW, SAFY [ T
¢ for ag weA 3% .1 ogw oA fggeam
¥ FE A, A AT HUAT FOAR 2T R
z T gegmem =0 & Twr [FT, A
FIAGETT & A g2 I FRAW AT F
g, 38 fergmm@ 3 wdar 7., wfadia
FT RIAT THIS) FTIH BI FC F 2
AT fggam w92 M3 SHmafsa
FT AW T W €| T 99 [\@FL 0
& sr=d grar & fee aeg & faw 39
azq ¥ AT awi g, e g9 F 1o |
az3 ¥ f31 o &1 wEr qwilEE Mg
&, T TAT TN KIS IF T qGA AT,
FZ0 FF 4 (BT 0 oinzd) FrowAT
faaqr 81 AT TGF  F7 FAT (GaAAr
AT & AloT g ¥ F7 A gewx
2 oz foas &% a5 g0 & TA% oA e
AT AX W §1 99 AR FAIR 39
gl | ¢ @1 afwr 1 FRER ad aqfg
| aTF J1 T g, T AR a9, 91T o
wF % feaifaeq gz s &1 az waar



2289 ‘@' Banking Laws
a7 & o &, A4 A% A W @y w0
FaT 5 # N FE FREA A QA
W@ ? 7z 9% A9 w97 F7 faw aw®@
F AT FW &, (9 ag ¢ g@d F1 A
3 2, fro a@ ¥ fegmm ¥ @@ =R
IO R Ffe 99 w7 @ & o g
&9 T &, THE avw fHe Fr e A
AT 77 oF fqeds Iweg =9 O &
faa, geg st Ay ¥ diww ofawa &
g1y AT FAAGT F TEATT 2ZIW
FAT, S9H wfgan yeae 9@ I a9
AT, GATT & T 9T AR Aqiw a fpar
ST g1 g gaEr fadm ady FT A
F F, I qE FT {97 737 ¥ S0 Y
8 mfeq i 3T s & Y 5 36 F
S ST g IwA fod qr ) o faw A
EEARE U AR EARA NI T E i R dL £
fepefl 20T T % AT TS AT & Av 9
FAA S EH &, BITNH F FR FAT
217 2 aehvE fgg A 500 arTo
gAT FET W3 &, ST 1S sifgar, armaw,
FA~2 A ARy gwed & fan qfew d=iT
2, fox zo faor % ws¢ 7 g9 AT =
X A TEE I gATQ qEg A ALY AT |
g7 7 3= gar g % grles faaso
F A T T T &) TTHT FY OF T
F FAAT FE I fgq ¥ garfae
F fEai ™1 78 Fyagd I1a & Wi g |
fegeam & 79 7w swdig 3, wEwrs A
AR 4 PR TIE FHAIEN T HEAE FX
fear 2, wao o de F FAETQ Y
qqgee F AT A8 5 AT FY T2 T
I &, 9% FAATCLT &1 A ermaty 21
fas g5 N1 F @0 3 ol @@ 3w W
[T T T 8, 37T AT FT I G
F ST zar T, © 9T F) g7 IHT AT
1000 To FT FAMT FIF | UgH &Y FaTe
¥ el e g s w fRaew
H 9T WAr g, F1E FTATET F¥ AT HIAT
g o sawt gl fear smoawar @
oz 2w wfalom ara & 71 we@

r/ 1.4 2DEC 1968 ]

(Amdt.) Bill ;1968 2290

i 39 @ 3 wiaerw 39 faa o am
ST WA

=f Yaet ot Tag (fgrR) @ 78 793R
fagaor faq £

=Y aIAEew q| g, A 9% (A
faq 9l ag wewge fAaaowr faw 2 g
Fgar frowr faor &1 fawar, amen
foad gt & 999 g 9% ST fadaw
Fr 3@y € oA 54 ¥ ¥ v AW
gt faem /3 /7 g a9 72 § o BT
FT ®qIT TR & W AT W § 1 TR
F ATHT AHT F FATAT Z19 & AT 7 A
AT TEY GHT A FA F G 2 TE
ATE ¥ 51 q@E AR oo aF -
W a3 AR foord a% fegem ¥ weAw
fafeel #1 uw fawm &1 gfmr & fom
qTE ¥ AT ARG 1 &, A Twive 77 foad
IF ¥, FH AT AF 2, IT I F EATA
o5 a% 7857 &1 Tawr Jfwr a8 8@
Wl & 5 g qar g ol ¥ S
FNTA HEf §1 g IF & g+ F7 -
e Far fzar sy &1 A FmvaeR
faersT uA@e Hro Ho FT 12 AT TMT
9T 2 7 ¥ g 9% 42 9% ©9qm
ag 3 vawmafaar e gfafaat 1 7
T A GrAT F g X £ T war
¥ 7 JA90 T FAMW AT ], 7 DI IAW-
TREY FT FEA ZaT g AR T g Fiw #1
FAM ZT & | TF § TAT § qaar ar
ARA FA 15 3T 20 i AT farerar =
ST 59 "7gT A am |9t gy A ar
@ fog d% ¥ &% few@m @@ @ o,
AThS FF |, I G SET F THI TSATH
g faar war ar) I gAaR T oW
AR T FAT 20 qF 81 1T &, T[T H
FHT F) TG TG T Fer TE §, AL
FE AA JT FT HGH| ULATH ATEAT
at 3¥ Tsary F& faaar § | T da}
g1re &Y faaar &1 Afew ST v g

g &% ET I Any wy fadar @ oSy
gANraeT F wifew @ 93 ) a8 Tefy



2291 Banking Laws

[t arregeor e |
frg g ¥ &% glY, fFy q@ & gaah
gy B2 AT W 99T TF, 92 I
T faa & s Ay g frogms & owam
* gag ¥ T a9 fow o Ay §
afew w9 #ar & fawga Seer gar
AR SHFT T W FeeT v #

fegeam & dv aft I gwrew
WEI T WM ooF wuAr o qwqAr
AT G F A T FI A § A A
aFl &1 3 fFOq 71 ¥ 3@ AW 10 AT
20 99 FTUSATR FFTATH AT 2 | 36 q@
# F wrEaw At ot fod aw @
G @ 3 o oA ¥ oew ¥ey g
fo g sig o g4 T e e T
@) € 9T 3% qRAT AL T AT & AFFT
TN 1 G & St Fror oo awre qun
% FE ¥ IGA P& &1 AT g 9
TRA T FawaT, IFa% arfe T FRI #7
M FIA & fqq IqR qHW e
gy & faq o g T 38 axg # =y
TS FHY GTU 7] I A @R

3T AT g€ a%i 3 AAFY T R F
QT AT FAIT FT TEF TA A7 &Y & |
T ;W A TOT FAJTFT AT 42 T AT
feaifoz & = 7 & sy 3fw 3 fag s
a0 saar # A€ F FE F IO
¥ @Y AT AT 21 AT AW F GANK
Y £ ¥ 9F |l F fAv AE
g 747 27 € 1 e fHer w0 20 AT
F HET 9 AJT FIA A g AT I9F
fae & 2ar 3 qeqe sdtaa S AT E q &

SIEHT AT FIF 2 | ST F9 ITRT ®IAT
A & O ¥ guw f5dl 9@ 7 A w0

T AT 7 & oER geE T Y a7 a8
fa=r = & aga sisg AT F47 WAL
ag gfaar 1 a¥F7 3T AT AN FrEAT R
gz ux wAF< faq & fqag sqaar € F1g
VATE ZIF FET AET 8 (sze bell rmgs)
AT FeF¥, § 47 NusT faaq aqg 7€y

gl

[ RAJYA SABHA |

(Amdt.) Bill, 1968 2292
SHRI A. G. KULKARNI (Maharash-
tra) : Mr, Vice-Chairman, I rise here
to support the Bill, and particularly I
am very happy to congratulate the
hon. Deputy Prime Minister in connec-
tion with his announcement of
appointing a Banking Commission.

Mr, Vice-Chairman, let me make my-
self also clear on one matter. As re-
gards secton 36AD I have got my own
reservations. I 1tried to focus atten-
tion on them 1n the Select Committee.
But the difficulty was, when a pace is
bemng set by appointing a Credit
Council gs well as by the introduction
of this Bull, I thought that slowly the
entire set-up would be so geared that
what we desire as an economic policy
can be brought in, But particularly as
regards 36AD I have my reservations,
and I questioned 1in the Select Com.
mittee the utility in introducing this
section 36AD at this moment because
there are atlernate provisions available
in the Penal Code, as has been rightly
pointed out by my colleague, Mr.
Dharta, i this House. But apart from
this, Mr. Vice-Chairman, I want to
observe as follows :

I do not quite follow whether the
appointment and the creation of a Cre-
dit Council agency and the passing of
this Bill, whether the effect of all these
will be that credit will flow in the
desired priority fields so quickly as we
all desire, because after the planning
of the last fifteen years we find that
at present the desired effect has not
come as far as the common man 1s
concerned. I may give here two or
three 1nstances Particularly, Mr.
Vice-Chairman, 1f I could quote, in
1961-62—when the planning started
round about 1956-57—the cloth con-
sumption was about 148 meters as
agamst the present consumption of
138 metres, foodgrains consumption
per head at that time was about 173 8
kg as agamnst 146.8 kg now, edible
olds—I am giving just a comparison—
consumed were 42 kg, now 1t 1s
round about 3.4 k. g.; sugar available
was 57 kg as against 5 kg available
now. As agammst these, Mr Vice-
Chairman, you see that the motor cars
registered has risen by round about
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22 times, the art silk fabrics have
risen by 26 times, consumption of

radio receivers by 106 times, electric
fans by 53 times, refrigerators by 37
times, and airconditioners by 21
times, and the rate of interest charged
to a small-scale industrialist has risen
to between 18 and 24 per cent

Mr Vice-Chairman, my submission
1s that after the planning process has
been initiated for the last 15 to 17
years this 1s the present state of affairs
1 this country, and no other Commis-
sion 1s required to find out why the
rich 1s becoming richer and the poor
1s becoming poorer What I want to
emphasize 1s that the plannmg process
has become a failure because, apart
from other reasons, the implementation
machinery was not proper There was
no co-operation from the bureaucracy
but particularly the credit policy was
not proper That 1s my grouse It will
not be also proper unless a fundamen-
tal change as regards the concept of
credit-worthiness of a person concern-
ed 1s decided upon by the Government
Your desire in 1nitiating planning pro-
cess 1s to attain a socialistic economy
For attaining socialistic economy, I do
not find even in the present set-up of
the Credit Council that a talented engi-
neer or an artisan or a small-scale
industrialist can get adequate funds on
his own credit-worthiness I am not
gomg 1nto the details as to how many
crores are collected 1n the banks and
whether those 75 houses have taken
them away I can understand that
because they have got the mdustry
the money might have been given But
the way mm which 1t 1s being given,
the way 1n which 1t 1s being managed,
the way 1n which the credit concept
1s being worked out 1s a dangerous
omen for attaining a socialist eco-
nomy And that 1s why I am pleading
with the Government that the concept
of credit-worthiness 1s definitely to be
changed in favour of the small man
I shall also request the Government 1n
this very respect because in the case
of an agriculfurist, a farmer, they are
trying to change the definition Up
to now, the farmer was getting money
n accordance with the acreage held by
him and on the basis of the total value
of it and the total revenue paid to the
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Government Now, the Government
1tself has decided that the potentiality
of the crop has to be taken into consi-
deration while granting loan to the
co-operatives The concept of credit-
worthiness 1n the case of industries
and in the case of technocrats must be
changed on the assessment of his 1n-
dustry’s capacity to produce and unless
1t 15 changed whatever law you pass
or any creation of Council 1s not going
to change the situation

Here I may also say about the entire
planning process mn this country What
I was thinking was that the vast re-
sources avallable in the form of depo-
sits placed with the banks should have
been really diverted to the priority sec-
tors What we find at present 1s
that the entire planning for the last
17 years has created so much of un-
utilised capacity Today, I think, 1t 18
there 1n the Press that in the engineer-
ing 1ndustry 1tself the entire capacity
used to be utilised to about 90 per cent
and they have now found that it 1s
being used up to 50 per cent Which
country will thrive and progress if
only 50 per cent of the installed capa-~
city i the engineering industry 1s
used ? I do rot understand it Simi-
larly what I am finding 1s that the en-
gineering 1ndustry which really contri-
butes between 30 and 32 per cent of
the value added to the production of
the country 1s remaining idle to an ex-
tent of 50 per cent So this i1s the
condition i the engineering industry
which 1s supposed to be the cream of
mdustries which can create that tech.
nologlcal climate  This 1s the condi-
tion 1n the engineering industry We
have seen synthetic yarn industry be-
ing developed, we have seen 1ce cream
collaboration being sanctioned This 18
entirely due to the wrong credit policy
and wrong priorities which the Govern-
ment followed durmng the last 17 years
m 1ts entire planning process

In this connection, what I wanted to
request the Government was, this crea-
tion of a Credit Council and the passing
of this Bill 1s not enough unless very
stringent measures are taken to see
that the benefits go to the small man
concerned who will ultimately shoulder
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the responsibility for the progress of
this country.

I am very happy about the two am-
endments which I suggested at the
Select Committee meetings; the Deputy
Prime Minister has made a mention of
it. What I was suggesting was that
the Credit Council and the passing of
this Bill might be there but the entire
small industry, the entire gamut of the
small industry, the artisan at the vil-
lage level, the farmer at the village
level, should be served by the regional
banks. It is the present practice of
the Reserve Bank of India to allow
mergers, {o encourage mergers, o0 that
the small bank can be taken over by
the big banks ? That was what I was
against too. And I suggested that the
small industry should be supported by
the regional bank and the Government
must see, in the total concept of the
banking industry, to the integrated
development of the small bank along
with the medium bank, along with the
big bank, and to that extent, the poli-
cies must be diverted so that ultimately
the link between the small man and
the local banker which is much stron-
ger, whereby the local banker takes
decision on the spot in the interests
of the small man should be strengthen-
ed. As someof my friends have stated,
the State Bank of India being natio-
nalised alone has not served the pur-
pose. Let me make it very clear, I
have experience with the State Bank.
I have found as one connected with
the small-scale industry—it is the in-
doctirination of the agent at the lower
level, the motivation, that he must help
the small man is important so that pro-
gress can be made. The State Bank
India is veering round to that view
and the new agents being now recruit-
ed are given this reorientation and
motivation in their thinking. Ultimate-
ly, it is the motivation. whether it is
in a bank or whether it is in the pub-
lic sector or whether it is in the service
of the Government—unless the motiva-
tion is there, the country cannot pro-
‘gress,

I want to submit that in this country
‘we have now reached a stage; and un-
less some very drastic decisions are
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taken on the economic front, I do not
think there is any future for this
country as regards economic progress.
Why am I saying this particularly ?
You have also seen what is the future
of this Plan. Just now I was discussing
it with some of my colleagues in the
Central Hall and I can find it out. They
say, why blame the States for not rais-
ing their resources ? The Central Gov-
ernment is also not very sure how to
raise Rs. 2,500 crores. The difficulty
is that the process of formation of
capital 1s already dried up. There is
no process at all. In agriculture, there
is a break-through, I can understand.
Agriculture is being developed. But
there must be a process whether that
progress is to be in agriculture or in
the small industry or anything in any
industrial activity must be so directed
that capital formation takes place at
every stage. What happened to
France, such a nation, with such a
leader like Gen. de Gaulle, who was
taking the world in his stride, what
happened to it today ! The difficulty
is that the entire economy of France
was in a disarray due to the recent
strike whereby production failed. Dur-
ing the past eight or ten months there
was a very huge drain on the gold re-
serves of France. On the other hand,
in West Germany their pockets were
bulging with money because they are
technological very much trained and
they can produce goods at cheaper
prices. They have pegged down the
prices of consumer items as well
as the wages of the workers. In
this country, if you really want to
progress, if the exports have to
be increased there has to be an
equilibrium between wages, prices and
production; that will save the country.
It is not only that. We can ask the
workers to get less, Britain tried to
pay the workers less. But at the same
time they encouraged the imports of

consumer items. That was very
wrong . . . -

AN HON. MEMBER : They have
now stopped it.

SHRI A. G. KULKARNI : Now they

have become wiser., What I want to
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say is this It 1s not the slogans of
socialism that are going to solve the
problem. It 1s a practical problem
The problem 1s, you please freeze the
profits of all concerned. Let us freeze
them Then another problem will be
to peg the prices of consumer items at
a level where the workers can pur-
chase their daily needs at those prices
Thirdly, the workers must also have an
understanding with the manufacturers
of the industry so that the total effect
of all this will be a competitive pro-
duct 1n the world market.

I have got also another small warn-
ing to give. We haive got increased
productivity due to automation of
machinery This productivity is not
only due to the capital 1nvested by
the industrialists, 1t 1s also due to the
worker who works. So, tn view of this
banking policy, this Government must
arrange the flow of money into prio-
rities. The first priority must be for
agriculture, the second must be for ir-
rigation and the third must be for light
consumer 1ndustries where we have
got ample opportunity Now, we have
got ample engineering capacity. But
unless you develop these things
along with the small-industry sector,
you cannot compete with any country.
We take the names of Japan and Ger-
many, Only in tfalk we take their
names. But 1f we want really to
achieve what we want, the equllibrium
between the prices, wages and produc-
tion must be mamntamned Otherwise,
you cannot achieve progress in this
country. And it is only the small man,
the former and the wage earner, who
1s going to shoulder the entire progress
in the country, who must be encourag-
ed to get adequate credit,

That 1s all; thank you

SHRI C ACHUTHA  MENON
(Kerala) : Mr. Vice-Chairman, Sir,
this Bill is now in its final stages after
its inglorious passage through the Lok
Sabha and also through this House.
We had remitted this Bill to a Select
Committee of this House. .

SHRI M. N. KAUL (Nominated) :
Which made no change.
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SHRI C ACHUTHA MENON :
but unfortunately we are surprised to
find that the Select Commuittee has not
been able to make any change at all in
the Bill although there was very strong
oppostition to several clauses in the
Bill, especially to section 36AD. That
shows that the Government i1s deter-
mined not to accept any amendment
to the Bill, whatever may be the
-trength of the arguments and what-
ever may be the merits of the case 1
am therefore very much perturbed in
speaking at all because one feels that
there 1s absolutely no use speaking or
arguing a case before this House if
the Government 1s so determined to
push through thig Bill at any cost
However, we have to perform our duty
to the people and to fight for causes
which we consider to be just and right
and that 1s why I have to make cer-
tain observations with regard fo this
Bill

Now, Sir, the objectives with which
this Bill was supposed to be brought
before the House have been stated by
the Deputy Prime Minister himself. It
was said that the link between the
few 1ndustrial houses and the banks
has to be snapped or at least made in-
effective. Then it was stated that the
exclusive orientation of the banks to-
wards industries and business has to
be changed It was also stated that
monopoly trends and misdirection of
resources will have to be curbed. It
was further said that in order to en-
sure that the credit policies of the bank
managements conform to the priorities
laig down 1 the Plan for economic
development this Bill was necessary.
Sir, 1f the Government was at all
serious about these objectives the only
wway in which these objectives could
have been achieved was by nationa-
lisation of the banking industry in this
country,

SHRI M. N. KAUL : Quite.

SHRI C ACHUTHA MENON : But
the Government 1s determined not to
accept this proposal in spite of the
very broad agreement and in spite of
the pressure brought upon the Govern-
ment even by its own ranks and so
they have proposed this measure of
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social control which after all is a
camouflage. If you go through the
evidence that was tendered before the
.Select Committee of the Lok Sabha it
will be found that the bankers after
.all are not very much perturbed about
this Bill because they know what Iis
going to happen to the trumpeted ob-
jectives of social control. They have
the experience of the control exercised
by the Reserve Bank for the last so
many years, They know very well
that there is nothing much to be afraid
of in social control. So the objective
of social control after all is not going
to be achieved by this Bill.

There were some provisions in the
Bill which pointed towards that direc-
tion but even those provisions have
been very much watered down after
its passage through the Select Com-
mittee in the Lok Sabha. I shall just
refer to one or two such provisions.

For instance take the definition of
small-scale industrial concern in clause
2 (na). In the original Bill it was 7:5
lakhs of rupees but now a small-scale
industrial concern means an industrial
concern in which the investment in
plant and machinery is not in excess
of Rs. 20 lakhs, Government coulq fix
the limit up to Rs. 15 lakhs before but
now it has been changed to Rs. 20
lakhs. So in the ambit of the small-
scale industry many other things are
sought to be covered like the ancillary
industries which are the appendages
of the big industrial concerns and they
will also get the protection of this pro-
vision. Naturally the scope has been
widened and the objective with which
this Bill has been brought forward is
sought to be set aside so to say.

In the same manner there is another
provision in 2(nc), That relates to the
definition of substantial interest. Now
one of the provisions in the Bill is to
prohibit loans and advances being
given by the banks to the directors
who are also directors of other com-
panies or directors who have substan-
tial interest in other companies. This
substantial interest was defined as
having a holding of 5 per cent of the
paid-up capital; now it has been chang-
ed to Rs. 5 lakhs or 10 per cent. of
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the paid-up capital. That way this
provision in the Bill has been watered
down. I am not going to enumerate
all the items in the Bill by which the
very objective with which the Bill was
introduced in Parliament has been
sought to be set aside; there are so
many o‘her things to which 1 shall
not refer.

There is however one thing to which
I want to refer, that is, clause 3 relat-
ing to insertion of section 10A govern-
ing the appointment of directors. There
it has been laid down that not less
than 51 per cent of the total number
of members of the Board of directors
of a banking company shall consist of
persons who. will have such and such
qualifications and they go on enume-
rating the various qualifications but
never in this enumeration has there
been a provision for the inclusion of
anybody from among the employees.
Now all the trade union organisa‘ions
have urged that if at all in the bank-
ing companies some provision has to
be made for the democratisation of
the Board of directors for giving a
social purpose to it. It is very neces-
sary to include representatives of the
employees. As has been stated on the
floor of this House by other Members
also, what is after all social control ?
Social control is not control by the big
monopolists and the tycoons who are

already in control of the banks
and the banking industry. Social
control if it is to have any

meaning must include control by per-
sons who are directly concerned with
production, workers in industry, agri-
culturists, cultivators, peasants and
other categories of workers. If you
don’t provide for the inclusion of such
elements in the Board of directors of
the banking concerns absolutely no
change is going to be brought about
by whatever measure you may be pas-
sing in this Parliament, In spite of
repeated appeals that have been made
before the Select Committee as well as
before Parliament by the Members
and trade organisations, the Govern-
ment has not thought it fit to provide
for it. So altogether what has been
done here is not to provide even for
social control according to the concep-
tion of the Government. On the other
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hand, they have thought it fit to intro-
«duce various measures for control of
the working class and the trade union
.activities of the banking employees.
That is the main purpose of the Bill,
Let us not be taken in by this propa-
ganda. The main purpose of the Bill
seems to be to control the trade union
activities of the banking employees,
and that has been done very effectively
by clause 36AD. Many people have
said, and I agree with them, that the
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provision in clause 36AD itself is quite
out of place in a Bill of this kind.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Mr. Menon, you will
kindly continue tomorrow.

The House stands adjourned till 11
A.M. tomorrow.

The House then adjourned
at five of the clock till eleven
of the clock on Tuesday, the
3rd December, 1968,





